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                                   This is an application u/s 439 Cr.P.C. filed by one Smti 

Madhumita Sut, seeking bail for accused Hemanta Sut, in 

connection with Tezpur PS Case No. 1305/2022 u/s 333 IPC, 

corresponding to GR case No. 2455/22.  

   I have heard the learned lawyers appearing for both 

sides. I have also gone through the contents of the case diary.        

   Learned counsel appearing for the State Mr. Munin 

Chandra Baruah objected the bail prayer contending inter-alia that 

there are sufficient materials against accused in the case diary 

showing direct complicity of the accused with the offence alleged.      

   On the other hand, learned counsel appearing for 

accused contended that no such incident as alleged have taken 

place. Moreover it is submitted that accused is the only son and his 

father needed immediate medical attention for which accused is 

required to release on bail. 

                                   To substantiate the contention, some copies of medical 

documents have been annexed to show that his father Kamal Sut 

has been undergoing treatment.            

   Having heard the learned lawyers appearing for both 

sides and on careful consideration of the case diary it transpires 

that accused has allegedly assaulted with a lathi on the head of ASI 

Dipak Talukdar while questioning the accused for illegally throwing 

the vegetables of Pradip Nath. Having seen the medical report it 

transpires that the victim Police Officer suffered simple injury on his 

head and patient was treated and discharged immediately.  



    

                                  It is seen that the accused has been in judicial custody 

since 26-12-2022 and the injuries are simple in nature. Therefore, 

taking note of all the attending factors including the health 

condition of the father,  accused Hemanta Sut is enlarged on bail of 

Rs.10,000/-(Rupees Ten thousand) only with one local surety of 

like amount to the satisfaction of learned Eleka Magistrate.       

   The bail application is accordingly stands disposed off. 

           Let the case diary be returned.  

 

    

            (C.B. Gogoi) 
            Sessions Judge,  

                             Sonitpur,Tezpur. 


